i

A\

OA 259/92 TN

NOTES OF THE REGISTRY

- ORDERS OF THE TRIBUNAL / 9) /

\

!

Order No.9, dated 2.11.1998

Learned counsel for the petitioner has
filed a memo ihdicating that the service benefits
prayed for by the applicant in this Original
Application have already been granted to him by
the Department and therefore, he does not want to
press the épplicatic n.. The Original Application

is accordingly disposed of as being not pressed.
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